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Record of Proceedings

At the outset, the learned Senior counsel for the Respondent submitted that the
order dated 3.1.2023 in Petition No0.128/MP/2022, sought to be executed by the
Petitioner, has been stayed by APTEL vide its order dated 6.4.2023 in Appeal No.
92/2023. He, accordingly, prayed for the disposal of the present petition.

2. In response, the learned Senior counsel for the Petitioner pointed out that
APTEL vide its interim order had stayed the order, subject to the payment of 50% of
the amount by GUVNL. He further submitted that since the said appeal is pending
consideration of the APTEL, the present petition may be adjourned till a final decision
of APTEL in the said appeal.
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3. The Commission, after considering the submissions of the parties, adjourned
the hearing of this petition sine die.

By order of the Commission

Sd/-
(B. Sreekumar)
Joint Chief (Law)
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